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THE CENTRAL ADIIIr4ISTRATIVE TRIBUNAL 

HYDERABAD BS'ICH : AT HYDERABAD. 	: 
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O.A. 215/94 
	 Ot. of Decision. 	18.4.1994. 

Leelavathi 
	 Applicant. 

vs 

1. Union of India, Rep, by its 
Chief of the Air Staff, 
Air Head Qua' tar, 
R.K. Purarn, New Delhi. 

Joint Director of PersOnnel, 
Civilian, flyu shavan, 
Air Head Quarter, 
New Delhi. 

Air officer, 
Commanding 	in - Chief 
Head Quarter, 
Training Command, 
Indian Air Force, 
sangaloro. 

4. The Commanding Air Force Academy:, 
Oudigal, Hyderabad, Respondents. 

Counsel for the Applicant . : 1r,' N. Ashok Kurnar 

unsel for the Respondents : Mr N.U. Ramana, Addl. dcsc, 
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THE HON8LESijR AB GORTHI : 



O.A.NO.2]6/94. 

JUDGMENT 	 Ot: 18.4.94. 

(As PER HON'BLE SHill A.}3.GORTHI, MEMBER (ADMN.) 

Heard 5hr N.Ashok Kumar, learned counsel 

for the applicant and Shri r.V.Rame.na, learned 

standing counsel for the respondents. 

Admit. Smt. Leelavathi, widow of late 

Shri G.V.C.Thambi has filed this OA requesting for 

a direction to the respondents to give appointment 

on compassionate grounds to her son Shri V.C.Ram 

Mu rth y. 

The learned standing counsel for the respon-

dents has drawn my attention tj the Air Force 

Academy, Hyderabad letter No.AFA/8004/7/9/PC, dated 

19.3.1994 by means of which the son of the applicant 

has been offered the temporary post of Watchman in 

the scale of pay of Rs.750-940. Another letter from 

tbe applicaht addressed to the Commandant, Air force 

Academy dated 21.3.1994 is also shown to me. I, 

that letter, the applicant has made a statement 

that as her son has been given the appointment as 
a 

Watchman, she is making/request to the Trjbu,al to 

Slid Ashok iCurnar, 1earnd 
counsel for the applicant states that keeping in vrc 

the applicant)son's education-qualifications, the 

respondents could have offered him a$.kappropriate 

job instead of 	±flxfl appointing him as Watchma 
ic 

Thisaspect itmatter temege left to the respondent. 

I! 
contd. . 
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to examine and take a decision in the best interest 

of the organisation. 

) 	
4. 	As the applicant's son has bince been given 

the appointment on compassionate grounds, this OA 

has become infructuous and It is, therefore, dismissed 

at the admission stage. No order as to costs, 

tB-wav,  r, 
I 	 NEMBER(ADMN.) 

U 	 C 
DATED: 18th Aoril, 1994, 
Open court dictation. 

1puty aegistrar(J)CC 

vsn 

To 
The Chief of the Air Staff, 
Union of India, Air Head Quarter, 
R.K.Puraln, New Delhi. 

The Joint Director of Personnel, Civilian, 
ayu Ehavan, Air Head Quarter, New Delhi. 

2. The Air Officer, Commanding-in-Chief, 
Head Quarter, Training command, 
Indian Air Force, IBangalOre. 

The commanding Air Force Academy, 
Dundigal, Hyderabad. 

one copy to Mr.N.Ashok Kurnar, Advocate, CAT.Hyd. 

One copy to Mr.N.V.Ramana, Addl.c3SC.CAT.Hyd. 

One copy to Eirary, CAT.Hyd. 

One sparecopy. 
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TYPED BY 	 cb.,,PAREE BY 

CHECKED B 	 APPROVED BY 

IN THL CE:iJRAL. n•a-NIsTpATIvE TRIE]Nfl 
HYDEPL::w BENCH AT HYDERADAD 

THE HOiV ZLi NR.US*CE V.NEELJpJ RW 
XJICE CHAIRMAN 

THE HON'I3LE i4R.A.B.GORTHI z MEMBER(AD) 

THE NON' BLE MR.TLCHANDRASEICINP REDDY 

/ 	MENBE R( JJJDL) 
/AND. 

THE NON' DUE N/I. R .RANGARAJAN  

Dateds VC-\ -1994 

QRUWIY1ENT 

L 
in 

C.A.NO 

T.A.No. 

Adm&tted and Interim Directions 
Iss d. 

All ed 

Disposd of with directio!js 

sTa 

se d. 43 
th.smissyd as withdrawn. 

Dismis/ed for Lefault. 

Rejec/ed/Orderec3. 

No order as to costs. 

Centia! Administrative 

DESPATC
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